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Heard Mr.S.B,J®na, learned Counsel
w\,e*’) appearing for the Applicant and Mr.R.C.Rath,

learned Standing Counsel for the Railwaysion

whom a copy of this petition has already been

‘/Q%}W/{;% ) E*k;/ served,

Applicant,who came on transfer from

FOY At{ﬂé&/ﬁm P" Kharagpur to Sambalpur during May,2003,
. having faced a transfer from Sambalpur to
-« ‘D ¥ M >
>3 _’ 4 8 W Bhubaneswar in November,2003,has filed this

original Application under section 19 of the
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Administrative Tribunals Act,l985:§fter |

f£iling two representations under Annexure-% |
dated 20th November,2003 and Annexure-3 dated
23xd Qecember,2663.1t appears that his j
representations have not yet been fayourably |

looked into,Mid-academic transfer of the

- Applicant,who is'a member of the Scheduled

Caste Community,has given rise to the heart-
burning,His Children's Educatién etc,are tﬁe
grounds on which the Applicant raised his \
grievancesiwhich ought to have been looked
inte by his authorities/Respondents.T;anéfaz,
althagbh an incident of service,should

always be properly examined for a healthy

‘personal management and,therefore,we dispose

of this 0,A, at this admission stage,
requiring the authorities of the Applicant/
Respondents, to look into the grievances of
the Applicant in its proper perspective by
treating his averments made in this O,A. to
be a part of his representations to the
Respondents,stated abswve,In the meantime,the
Respondents should allow the applicant to |
continué-at Sambalpur7notwithstanding;the
impugned order of transfer under Annexure-l
dated 11-11-2003,until they take a decision
in his representation/on his grievance,

In all fairness,the Respondenté should allow
the Applicant to continue at Sambalpur |
atleast till the end of the present academip
session,

!
send copies of this order alongwith

copies of this 0,A, to the Respondents iﬁéél,_
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free copies of this order be given to learned

counsel for both sides. 4
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